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0.A. - 119/96
Hon'ble Mc. K D.Saha, Member (&)
Heard the learned counsel for the
applicant and also heard Shri J.N.Pandey, Senior

Standing Counsel for the Respondénts. By this

application, the applicant who is Working as Ménager/

Cﬁfice‘Incharge( Cahteén Stbres Depot, Ramgarh Cantt,,
Hazaribégh and who has been ordered for transfer to
Ahbaia and posted'as Additional‘Manager, hdas sought
fbr QuaShing the order of his-transfer as éontained

at Annexure-1 dated 29.12.1995. The learned counsel

" for the applicént submits thst the applicant is to

superanﬁuéte on 30th.March,1997;andpthus he is left with
only @ little over one yedr service and the transferbét
this stége will affect'the‘applicant‘adversel§. His
further submission is that as per the posting policy of
Group ‘At' and Grdup"B"Gazetted Officers in the department,
during the last 2 yedrs of‘serviéé°an officer may reQueﬁt
for & choice posting for resettlement, and subject to fhe
availdbility -of vacancies, efforts will be made to giVe'
a chéicé posting during the last one year. A copy of
the C.S,D, -order No, 49/88 dated 6.8.1988 (Reference
LNo.3/A-2/1201) regaréing posting policy of Group A and
Group 'B! Gazettgd Officers was produced. Aftef going
through thefaverments;,it is noted thét no mala fides
Ahave'begn d@lleged nor thére is any allegation thadt any
statutéry rule hds been violated while issuing the

- impugned order§. The learned counsel for the applicant

submits that transfer at this stage will. 8ffect the

apﬁlicant adversely @nd he should be allcwed’tp continue

in his prééent place of posting till superannuation.
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2. Shri J,N,Pandey, Sr. Sténding Counsel, 3ppedring
for the respondents submits that the executive inséﬁuctions

‘ ; . ’ P
referred to are not méndatory &@nd the applicany*is being

‘transferred in,the same scile of pdy 8nG no reversion is
involved._The léarned counsel for the respondents further

submits th&ét on the contrdry the applicint is goingvfrom

the post of Asstt, Mpnager to that of A&dl Manager whlch
is evidently of higher status. . .i o £ .
3. It 1s noted that the appllcant hés not submitted
dny representatlon to the. depdrtmentol %uthorltles

1na1Cctlng hls personol problqns énd dlfflcultles urlslng

out of the transfer.as oraered on 29.12.1995.

4, . After he:ring the learned counsel for the parties
and going through the averments, I am 04 the view thet
this @pplicétion may be dlSpOSPd of by lelng & dlrection‘
to the appllCrnt to submit & proper repressntctlon
:'1nd1cat1ng hisg dlfflCultleS‘dnd grlevances, to Respondent
-NQ.Z'Within,a period of two:Weeks, and on receipt‘g% this

: representatibn"the same should be disposed of by -

" Respondent No; 2 by a speaking a8nd redsoned order Within

a period of two months from the date of receipt of such

‘tfepresentation, ACcordingly,“I’herebY Gilrect ‘the a@pplicent

to prefer a representation to° ReSpondent No, 2 within a

period of two Weeks, and the ResponaunttNo.Z shall dispose
|

of this representation within two monthﬁ from the date

of receipt of & copy thereof;'by a speéﬁing a reasoned
order, and till then'Statﬁs'Gub should be maintainéd.

With this observation, this ap pllCOtlon is disposed of.
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